
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

O.A. No. 1057/91. 

Mr. Mohd. Sher Au 

Vs 

Chief Engineer, 
Southern Command,. 
Puns - 411 001. 

Commander Works Engineer(P)Fy 
Ordnance Factory project, 
Eddumilaram - 502 205. 
Dist : Medak (A.p) 

Garrison Engine5  (Fy)BrlP No.1 
Ordnance Factory Project PD 
Eddu majlaran, 502 205 
Iledak District  

DL of Decision.: .8.7.94. 

Applicant. 

Respondents. 

Counsel for the Applicant 	: Mr. C.VJlohan Reddy eNot 

Counsel for the ResponSnts : Mr. V. Rajeewara Rea for 
Mr. N.V. Ramana,Addl.CCSC. 

CO RAM 

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JUOL.) 

THE HON'BLE SHRI A.S. CORTHI 	: MEMBER (ADciN.) 
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opy to,:- 

C Chief Engineer, Southern Command, Pune-001. 

2#1  Commm.der Works Engineer(P) FY. Ordnance Factory Project, 
Eddumaii.ararn, Medak Oistrict-205. 

Garrison Engineer(FY) BlIP No.1 Ordinance Factory Project P0 
Eddumailaram, f9edak Oistrict-.205. 

,.4o_2ctqJ; AsMx,i1., 
One bopy to Sri..C.V.Mohan R&idy, advocate,Jftfl, Hyd. -26. 

One copy to 5ri. N.V.Ramana, Addi. CGSC, CAT, Hyd. 

One copy to Library, CAT, Hyd. 

•7• One. spare' cdpy. 

Rsm/- 
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O.A.No.1057/91. 	 Date of Order : 8.7.94. 

Order 

X of the Division Bench delivered b' Hon'ble 
- 	Shrj A.VHaridasan, Member(J) X 

None for the applicant present. The leaned 

Addl. CGSC submits that the applicant has been appoin-

ted as Mazdoor vide letter No.106/c,/52/EIC dt. 18.6.93 

of the Garrison Engineer Fy (md), Ordnance Factory 

Project, Eddumilaram (Pa), Medak (Distt). and requests 

that as the prayer in this application has already been 

granted to the applicant by the respondents themselves 

the application may be closed as having .been infrUctu-

ous•  He has also produced, for our perusal, a letter 

dt. 11.5.94 of the Garrison Engineer addressed to 

Shri N.V.Ramana, CGSC indicating that the order of 

appointment of the applicant as Mazdoor has been issued 

giving details of the appointment order. Since the 

prayer of the applicant is for a direction to the 

respondents to appoint him and as the applicant has bee 

appointed as Mazdoor, as seen from the letter of the 

Garrison Engineer, we are of the view that the 

applicant having been given the relief which he has 

sought for, the application has now become infructuous. 

Hence the application is closed. 

:4 	tTri) A,. VT. !tridj at s an Tj  

Dated: f July, 1994. 
Dictated in Open court. 
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TPED BY 	 CCipEn BY 

CYECIEfl BY 	 APPROVED BY 

IN THE CENT PJU ADNLJISTPATIVE TRIDrflj 
HYDERABAD EYCH AT -YDERc3:. 

fri /j4_urrJtJ7Jm 
THE. HON'BLE NR.JUgTICE VJfflttR- 

VICE  

4 

	 TEE ND:I'ELE MR.A.IT.0 RTHI ; 

THE EON' ELE MP.T. 	EASJLLE'. H REDD 
NEI'EBER(JZJDL) 

TEE EOJ'BLE 	 AN 	iiEEEER(A) 

Datedg 	741994. 	- 

CRDi7JU))3NENT: 

O.A.No. 

Tnc 7fp 

AdmjtVed and Interim Directions 
IsSue. 

Alla-ze 

Dispose of with directions 

.—Isrdssed. ff€ii ce 1S cpt_t25 1- .  

Disrrssed a withdrawn 

DS1m4\ssed for default. 

Réjeced/Ordered. 
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stocosts. 
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